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will now take up clause by clause consi-
deration. The question is :

“That clauses 2 and 3 stand part
of the Bill.”

The motion was adopted.

Clauses 2 and 3 were added 10 the Bill

Clause 1, the Enacting Formula and the title
were added to the Bill.

SHRI HARINATHA MISRA : 1 beg
to move :

«That the Bill be passed’’.

MR. DEPUTY SPEAKER : The
question is :

“That the Bill be passed”.

The motion was adopted.

13.58 hrs.

PUBLIC FINANCIAL INSTITUTIONS
(OBLIGATIONS AS TO FIDELITY AND
SECRECY) BILL

MR. DEPUTY SPEAKER : The House
will npow take up the Public Financial Insti-
tutions (Obligations as to Fidelity and
Secrecy) Bill for which two hours have been
allotted.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : 1 beg to
move :

“That the 3ill to provide for the
obligation of public financial insti-
tutions as to fidelity and secrecy,
be taken into consideration.”

13.59 hrs.
[SHRIR. S. SPARROW in the Chair]

As the Hon. Members are aware, obli-
gation as to maintenance of fidelity and
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secrecy waa for the first time, placed on a
statutory basis by the State Baok of India
Act, 1955. Later; such provision was also
incorporated in the State Bank (Subsidiary
Banks) Acts, 1959 and the two Bank
Nationalisation Acts of 1970 and 1980. Thus
in so far as the public sector banks are con-
cerned, they are enjoined by the respective
statutes governing them to maintain secrecy
in respect of information relating to the
affairs of their constituents except when such
information is required in accordance with
law or in conformity with the practices and
usages customary among bankers. Some
of the other enactments, governing public
financial institutions, like the Industrial
Development Bank of India, the Export
Import Bank of India and the National
Bank for Agriculture and Rural Development
also contain provisions enjoining these insti-
tutions to maintain secrecy in regard to the
affairs of their individual constituents. On
the other hand, public financial institutions
like the Industrial Credit and Investment
Corporation of India and the Industrial
Reconstruction Corporation of India are
not required to maintain secrecy in regard
to the affairs of their constitucats. Thus,
there is a manifest dichotomy in regard to
maintenance of secrecy by various public
financial institutions. The Bill seeks 10
remove this dichotomy.

Basically, the need to maintain secrecy
in regard to the affairs of the individual
constituents arises out of the special con-
tractual relationship between the banking
institutions and its borrowing clients.

14.00 brs,

This need has been universally accepted.
The institutions also have a moral responsi-
bility to ensure that they do not divulge
any sensitive information which might in
any way jeopardise the credit worthiness of
their borrowing constituents. The insti-
tutions should be especially careful in regard
to the affairs of sick units assisted by them
as disclosure of any sensitive information
relating to these units could prevent compe-
tent technical jand managerial personnel
from being attracted to the service of the
unit besides adversely affecting its market.
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These factors might defeat the efforts of
the agencies attempting to rehabilitate
these sick units. It would, therefore, be
accepted that disclosure of unit-wise infor-
mation, particularly in regard to sick indus-
trial units, would not be in the larger
public interest.

In order to ensure that the provisions
of the Bill are not misapplied, we have
taken care by bringing within the ambit
of this Bill only the public financial insti-
tutions. We have also taken this opportu-
nity to make the provisions as to obligation
of secrecy and fidelity contained in enact-
ment like Industrial Finance Corporation
Act, 1948, and the State Financial Corpo-
ration Act, 1951, more comprehensive by
incorporating certain amendment so as to
bring the provisions contained in these
enactments on par with similar provisions
in other enactments.

With these remarks, | commend the Bill
for the consideration of the House.

MR. CHAIRMAN : Motion moved :

‘““That the Bill to provide for the
obligation of public financial
institutions as to fidelity and
secrecy, be takem into consi-
deration.”

Now, Prof. Rup Chand Pal will speak.

PROF. RUP CHAND PAL (Hoogly) :
Mr. Chairman, Sir. It is a thin House and
it scems to be a very ‘innobuous’ Bill for
which only two hours have beea earmarked.
I also would not have any objection to it
because already there are such provisions of
obligations as to fidelity and secrecy in
respect of nationalised banks and some
other financial institutions. But, Sir, what
nocessitated such a Bill at a time when a
serious controversy has been raised inside
this House as also the whole country
regarding the functioning of the role of the
public financial institutions ? Very recently
a non resident Indian, who has become very
famous these days, Mr. Swaraj Pal, has
made many comments; I am referring to one
comment made by him in his address in
the Press Club at Delhi. He said that 11
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large houses are controlling more than
Rs. 27,000 crores of public money, where
their own investment is sometimes to the
tune of only 2 or 4 per cent, and they are
holding our economy to ransom. They
are doing whatever they like to do with all
these things and this controversy is going
on in the dailics, weeklies and other journals
also. All serious people, economists and
others, have come out with suggestions
regarding the functioning of these public
financial institutions.

Sir, on numerous occasions in this
House serious charges of misuse. manipula-
tion, misappropriation and fraud have
been made in respect of the nationalised sector
of Banks and other Financial Institutions,
as you know, in this very House it has been
divuiged that in a particular period Rs. 130
crores were involved by way of fraud while
the total amount in relation to dacoity
and robbery was merely to the tune of
Rs. 1 to 2 crores. Some Committees also
have made some serious Comments regarding
the functioning of the public financial insti-
tutioas.

(Interruptions)

Sir, as two hours are allotted and there
are not many speakers, and as I have said
that it is a very important Bill, I seck your
indulgence to take more time.

Besides these charges of rampant
corruption, it has come out that the
borrowers, most of whom are large houses,
have diverted money, shiffoned off money—
and this is not our saying; the other day
when the 13 textile mills, take-over Bill was
discussed, our Hon. Commerce Minister
said as to the amounts due to the financial
institutions from these 13 textile mills which
were being taken over. And some of the
amounts are due from large houses including
one Tata cloth mill.

Sir, when we discussed about 26,000
sick units or something like that and a
number of units of large houses becoming
sick, we had seen how the representatives

_of the public financial institutions on the

Board of Directors of. these large houses
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did not care to be vigilant enough when
deliberately a large number of industries
were being made sick by way of deliberate
diversion of funds and shiffoning of funds. This
is not our comment. The Tiwary Committee
had made serious comments about it, the
RBI has come out with serious comments
on all these things. Sir, there was a
persistent demand for a thorough probe into
the role and functioning of these financial
institutions and very recently the Hon.
Finance Minister, Mr. Pranab Mukherjee,
had made one such assurance that a
Committee would be going into all the
aspects of the financial institutions and so
far as I know, a Committee headed by one
former Finance Secretary, Mr. Narasimham,
was"set up to go into all the public financial
institutions. In his statement mnot long
ago, but very recently, on the 16th of this
month, the Finance Miaister admitted in

this very House that a large chunk of the
loan given by the financial institutions went
to the large houses to the Tatas, the Birlas,
the Mafatlal Group, to J. K. Singhania,
etc. who received bulk of the loins granted
by the public financial institutions in the
past three years. A total loan of Rs. 184.59
crores was sanctioned as loan to 20 top
industrial houses in the country in 1980-81.
The amount sanctioned in 1981-82 to the
large houses was Rs. 114.45 crores and in
1982-83 the loan sanctioned was Rs. 137.78
crores to these houses. What was the
amount of return ? This is very important.
This is according to the Finance Minister’s
statement --1 am not depending on any
other statement, but only on the Finance
Minister’s statement. On 3rd Aogust 1983
in the Rajya Sabha he said that out of 123
units, only 8 units have returned their dues
to the IFCI and on that day Rs. 44.82
crores were due from Tatas. This is a
very conservative estimate, I think it is far
more than that, I shall come to that later.

Tatas and Birlas together owe to the
IDBI and IFCI over Rs. 100 crores. The
Hon. Finance Minister said after
that :

““We know the record is not good and
a Committee would be appointed
to look into the matter which
should cover not only IFCI, but
other financial institutions.”
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What has come of that Committee ?
When the Report is coming, when the
action is going to be taken ? We have to
look deeper into the matter. There is a
serious comment by the Comptroller and
Auditor General of India. When you are
investing money from the public financial
institutions in any company and if your
share is more than 509, should you not
look into it that it comes within the juris-
diction of the Comptroller and Auditor
QGeneral of India ?

The Government has admitted as on to-
day there are 53 such companies where the
Government is holding more than 50% of
shares. The company Note, say, it is about
115. Y would like to know from the Hon.
Minister what are the real figures?
Normally one should expect in a demo-
cratic set up that the Government would
enlarge the area of public accountability.
When Government fund, public financial
institutions fund to the order of hundreds
and hundreds croros of rupees are involved,
they should come to public accouatability,
but strangely enough when there is obliga-
tion to the employees—officers, Directors
and others which have been proposed here
as to fidelity and secrecy —what are the obli-
gations being fulfiiled by these companies,
by the Public financial iastitutions ? Govern-
ment of India have sought to reduce its own
role and allow public assets to be managed
by private individuals with no public
accountability . I have not got enough time,
otherwise I could have read a list of
the names of big companies where the
public sector share is more than 50%, where
it is more than 40% and where it is more
than 33%, where it is more than 25% and
how many of these over the years have
been deliberately made to grow sick.

There is a serious comment that in more
than 52 organisations, public financial insti-
tutions have more than 33% of shares.
What does the Board of Directors do, that
is a different question. There is contro-
versy going on. Iam not going iato it.
But there is no scrutiny by the Comptroller
and Auditor General of India. But what is
the provision ir the Companies Act ? Under
Section 619 B of the Companies Act it has
been said in which there is more than 517
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equity share held singly or jointly, By one
or more State Government and the Central
Government companies or Corporations
these have to be treated as deemed Govern-
ment companies. Deemed Government
Companies come within the jurisdiction of
the CAG. As on 1982, there are 53 such
companies. I am not going to dispute
whether they are 53 or more than that.
Have the accounts for 1980-81 in the case
of these companies been received ? That
is an important question. In how many
of these $3 organisations, Government
have more than 519 of shares? Iam not
saying 50.29, 50.59 in equity shares, these
are different questions. By saying only
that the Government or public finaacial
institutions jointly or singly there have
been 50.29, they are left out, because the Act
says 51%. Technical view—the Companies
Affairs Ministry is taking. I am not going
into that. Out of these 53 companies,
audited accounts have come of only 35.

Reports have come that there are
companies, large houses with more than
51% of Government share. We know
Auditor has been appointed in consultation
with CAG 1 have a list. Out of 12t
has been shown one. One has submitted the
information as regards the accounts and all
that. Taking for granted that eleven large
houses controlling more than 27000 of
public money with small investment are
holding the whole country's economy to
ransome, what is the Government doing ?
Denotifying, bringing financial institutions
out of the purview of the Comptroller and
Auditor General—this is what has been
dome. It is a serious comment. I would
like the Hon. Minister to reply to it.

Following comment has been made in
CAG Report 1980 Part I—Introduction,
Union Government Commercial :

s«Industrial Finance Corporation of
India and Industrial Credit &
Investment Corporation of India
Ltd., which were originally noti-
fied as institutions owned or con-
trolled by the Central Government
were subsequently de-notified by
the Department of Company
Affairs.”’
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These are under the Control of his
Ministry, but Company Affairs Ministry is
denot:ifying, bringing it out of the purview
of the Comptroller and Auditor General.

In the case of FERA companies, in the
case of MRTP we have guidelines. If you
look into the RBI’s guidelines, it is under-
stood that if you have got more than 25%
of equity shares, they should be subject
to some scrutiny, some control. The State
Corporation is holding 49% of sbares,
Some Central Government Corporations are
holding 499, of the shares—total comes to
98%. Technically it cannot be called 519
control. That is the technical interpreta-
tion given and in such a way a large number
of houses have becn kept out of any scru-
tiny. There is no public accountability.
This august House, the supreme body, can-
oot know anything. If the employees come
out with just such information that such
and such a Director has wasted such and
such amount, the money is being squandered
away in league with the Private Sector, they
are going to be punished. Is it the action of
the civilised Government ? If the Managing
Director is involved in a fraud, he is
not punished. If retired General is involved
in a league with the existing service
personnel divulging vital secrets to the
enemy country, there is hesitation—hesita-
tion regarding those who are already in
service. These Raghupaties and others in-
volved in Bank fraud are promoted and
rewarded. But if an employees gives that
information saying that 1 am patriot, this
is the Information, according to his bond
he will be punished. Two hours have been
granted and this obnoxious Bill is being
passed.

Please look at the figures of the past
few years regarding the companies where
more than 33% of shares are held by these
Public Sector Institutions.

The reports have come out. There are
no audited accounts. The shareholders are
taken for granted. Mr. Minister, I am not
speaking subjectively. Those who are in
the know of things had officially brought
out these things. They have been published.
Simply resolutions arc passed without invi-

‘ting the shareholders, They are squandering

crores and crores of rupees. As has been
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read out by me from the information
supplied by the Finance Minister himself in
this House and at other places, if you look
at the list, you would be rather surprised.
I also did not know all these companies who
are building temples and calling Birla
temples but whose money they are Controll-
ing ? Public money. Organisations spending
money and saying this is ““Tata Hospital™.
By whose money ? It is public money. 1
also did not know that in Dunlop India
Public Financial Corporations are having so
much of investment. Proper audited
accounts, report of the annual general meet-
ings are not submitted timely. Is it my
comment ? No. It is C. and A. G.'s
comment. But that is outside their pur-
view. In a situation like this, what is to be
done? I am asking the Hon. Finance
Minister. The senior one is not here. But
any-how, the junior one is here. Can you
allow this to continue ?

Sir, in TISCO, more than 40% of the
shares are held by Public Financial Institu-
tion. 1 would say, what authority Tata
has got to say, “This is my family manage-
ment and my organisation; I have supreme
control over it.” To this part, we agree
with Mr. Swraj Paul. But unlike Swraj
Paul, we want that all this should come
within the jurisdiction and within the
scrutiny of the Comptroller and Auditor
General of India so that he can make
comments and the PAC can take up the
report. And the report be submitted to
the supreme House and then we can discuss
it, if necessary. It is not to say only
corruption. It is not to say only joint
sector. It is not necessary that joint sector
is the answer. What was the concept of
joint sector in the beginning. New entre-
preneurs should be encouraged. Small entre-
preneurs should be encouraged. And what
is your joint sector today with Tatas, with
Hindustan Lever, with Birlas with JKs etc.
A long list has been given—not by me—by
the Finance Minister and his own admission,
is that hundreds and hundreds of crores of
rupees are due from these big houses. They
are not returning them. The Minister says,
] am sorry for it. 1 have instituted a
committee.”” Why should you come out
with such things. Let the House be informed
first about the findings of the Narasimham
Committee. What did they say ?
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1 don't say that in the banking industry,
in the financial institutions, discipline should
not be insisted. I also do not say that
internationally accepted practices and good
practices should not be there. But punish
those companies first.  After that, tell your
employees to be disciplined. So, Sir, my plea
would be before subjective the employeesand
others to such obligation as to Secrecy and
Fidelity so that they may not divulge even
correct information to the nation as (o how
money is being squandered away, you should
better do one thing. Wherever the public
financial institutions invest more than
Rs. one crore, it should be brought within
the jurisdiction and scrutiny of the Comp
trollerand Auditor General of India.

It is because your argument of new
entrepreneur does not stand. Your argu-
ment of small entrepreneur does not stand.
Your directors should be asked to take the
responsibility. We would like to know who
are these directors of the financial institu-
tions. All these large-houses have been
deliberately made sick. They are hand in
glove with the private sector and with these
large houses to make these industries sick.
I would like to ask the Hon. Minister that
before coming to the obligations of the
employees, officers and others, will he insti-
tute an enquiry into the functioning of the
public financial institutions in relation to
the whole of textile industry and jute indus-
try ? | am not talking about all the indus-
tries. 1 am not going into TISCO, TELCO
and others. 1 am not going into engineering
sector. I am only asking about textile and
jute industries. Why do I select these two ?
From your own admission, from the admi-
ssion of the Hon. Commerce Minister, it
has come out more than once in the very
House that more than Rs. 200 crores have
been squandered away by the jute managers.
They just befooled the public sector
institutions and the banks.

(Interruptions)

I would like to conclude by saying that
instead of coming with such a Bill, please
come with the report of the Narasimham
Committee and Iet us have a full discussion
on the functioning of the public sector
institutions regarding which role a big
controversay has been raised.
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I hope the Government will agree to my
proposal that wherever these public sector
institutions invest more than Rs. one crore,
it should be brought within the scrutiny of
the Comptroller and Auditor General of
India.

ot qw wey gww  (qre) o @wnfE
@& anft av whma g awd
aws, a8 qrat g safow & arga fw ==
A T AT A FEwwr & @R
weT &Y HTT FE FNF 9T GEAATE X AQ
? fpr g5 e &7 W FE) A fewrA
adY fear & cEAY a cwmgEfadr”
# g fas 3 #¢Y W fewrga gy frarwar
g vgi o K awwarg 7 w1 a1q
wrzfaa) ¥ arge 1At i@ aFx I F1e
¢ aq I A% T8 W JEr ) e ag
@rwt fvg arg & fag & ? & @ gawan
g ag fam sredzgaa & 0 faars g
T FfeR  (38) AN (39) w7 @
JTq &Y IAFI WF qUF 9T :

Article 38 (1) says :

«“The State shall strive to promote the
welfare of the people by securing and
protecting as effectively as it may a
social order in which justice, social,
economic and political, shall inform all
the institutions of the national life

yifes®-38 (2) g1 & f& amasy
grafa® ama afgs JTaTT 9T W gasy
T

Article 38 (2) of the Constitution says :

““The State shall, in particular, strive to
minimise the inequalities in income and
endeavour to eliminate inequalities in
status, facilities and opportunities, not
only amongst individuals but also
amongst groups of people residing

in different arecag or engaged in different

vocations.”’
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g9 fas FEUFAAT F WH FEAT
w1z & yT & f& % ¥ vEw oAy
FIATE AT AT 37 o & ITH "
FAAIZT | gfg ag &1 94 ar wEY
SHIT FT g9 §, AT F19%T ag faw @ 7
T & 9, & Ty Jg A9 faw
F gy adl faet 1 qow faw ¥ ow

aewgrg fx

“The duty of the bankers as to secrecy
concerning their customers’ affairs arises
out of their contractual relationship, It
has been universally accepted as a
customary usage.”

oF AT FF) w1 USFrawor fwarar
gaq o1 91 f& % fodt oF ST Y
T 7 oMY, 7 weg A G @Ak
g AIIHY I8 T §% #q7 H17 @1 |
WF W [A G} AR W oo FTdF
E9 T § S9N FI &

19 1€, 1969 ®I FT AT FT
TSTFTO AT, a7 Fiag ¥ F=ar §
argT ¥ Ar€ | I[A g8 vy w1 N s
e ¥ §F fedt safem & A @Y, ¥
qF AT F FT TGN FIT UST F § ) T
ST & faq at 3w 8 ustawor fEar
TAT | HIT AT FF @ & 5 a8 wLA L |
¥ ag qo1 wgar g 5w fedy wew
F1 FTAT aaFT I & 7 FeEw qvfa
Qfg-fears AN Frqga gar faar sg @
39 a7 &1 qfoner § Iy w@Ar @)
JEX & 1 A T @ Fia @ fF AR
A s fad w@v & ssw@d @ wm
Afgg $NE 7 v@ar §N w9 FA@
wI ? TF TG ATIN T - -

“Whether he has entered upon his duty
as a Director, Member of any Committee
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audit officer or any other employee of

the public financial institution to which

this Act applies.”

g s § f nw 9ng feaw fravg
& W1 @Y §—TawEd 977 WA §—
afred agh @ §— ) 9 9 fave @
et 2 1 a9 AT wEa & H—

“Whether he has entered upon the duty
as such before the date on which this
Act becomes applicable...... within 30
days from which...... then he will have
to make a declaration of fidelity and
secrecy in the form set out in the
Schedule of this Act.”

gy oy § f& dag ar fedr
Y srrg afe F1€ s g A dar @
ar ag qifefade A8 s awar &1 @
mar ¥ 71 g9 A 2 foa faw
1 v fFaT €1 SEY T AR ¥ A
@yar &1 afe gratwe fasd@t N oy
g dar & A FAv A

“Whether he will be debarred from
taking part in the working.*®

gwrafa ft, & sawT A 39 AT
N AW awfos Fow =g g fF
g A Wdww fwar qar 2
"9 gaferes afoasras +3a F Jania
@ & &1 i fag Qar Al m fagy
qraY 1% AW T & AT ZI[H & &e-
LA A &

Tein ® 70 ®1 W FraeE T faar,
LA & F_T qF arg gEr w@ifgd
a ag ag f5 Sqi Iefdwm w1 T
g wifzd arfe sa% AT 715 Nfefe-
&, €, AF-FF, ATEATT AT F1% AT
W fear s @t sawr few e
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gIIY 9T TE@T FFAT F€A g1 | g aR &
A e gafeae afvEww Y aga &
wfaw foy gu g, Ffea o A a9 aw
1983 ¥ uw faq a1 @ § &= gor stram
a1 Fe0 5 gai SAaad &1 g9 @ §ar
a8t grar &, afFT w7 am gaF Ax wrg
FrET fawtAd @ SE IJgF FAAIHE
FUT, qF FJT Fr1T 7

RTY OF FEH 1 F  FUAT I8
g ax qg &iF g fv ag w17 =
Tifgd afes san @x @ ad A
sifgd, a® ¥® Q@1 gAr Wik
fr sa¥ arw feadt Stea @, feadt gt
Blawamag g S5 d W Waga &
g ge g FATF o R &
HIFT FT I T 8971 § -

“Will the Hon. Minister of Finance be
pleased to state :

(i) Details of debts written off by all
nationalised banks in the last three
years.

(ii) The names of persons whose debts
are written off and how many out
of them are income-tax payers.”

This was the question and the answer
was given by the Hon. Minister.

s aigHt fradt Y ww &1 fea-
HTH FT 24T &

“In accordance with the Statutes govern-
ing the public sector bank and in
accordance with the practices and usages
customary among the bankers, the
public sector banks are enjoined upon
by law not to divuige information
relating to or the affairs of their
constituents.”

TAFHT FIA TAqL, FI TGFT TE@ET
w0 & qifvariiz ¥ agsawa 2 @
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1Y ) 9% gWT WA @, g EUEY 9
®@ § #T Ao IeN  #rf feT-oars
F@ & AR Ad quy & f5 sat fea-
s favar @Y sty gawr Fg & ga ad)
Taqra, FAIfE g7 Y G729 F@ &

This is the answer given by Shri
Maganbhai Barot, Ex-Deputy Minister of
Finance :

““In view of the legal position, it is not
possible to divulge information relating
to the amount of bad debt written off
by the nationalised banks in the last
three years or the names and other
details of the persons whose bad debts
are written off.”

a¥fy T8t 9T WX OF i 7 FH
FeBT @ wEr AT gg W wg fw
gg gge fam 3 Hauwadl awr s
ag ¥ gAEE ¥

PROF. RUP CHAND PAL : Apparently.

Wt 9® W wm o F@E 0
wrg€ fadt &, #ar @%ar & wgar A
fee-are #3F AR g7 (B A gawr
afl saarEN.-ag NF AT 1+ Fww
qH-0%F 98 F1 fgara a7 gvvr | & qaAE
@ WY F § 0F TA0T T IGT FAT
qATEAT §—

“Whether it is a tact that P.S. Jain
Complex, Jullundur and Mota Singh
Nagar (Jullundur) Branches of the
Punjab and Sind Bank have purchased
cheques worth Rs. one crore from one
single party which were drawn by non-
existing parties/firms in October/
December, 1981.”

“Whether it is a fact that each of these
cheques was for a large amount and
drawn on local braoches of the Punjab
and Sind Bank.”

and Secrecy) Bill
He says in the reply :

“In accordance with the statutes
governing the public sector banks and
in accordance with the usages and
practices customary among the bankers
information relating to the affairs of the’
constituents cannot be divulged.

w7 wifex § ag qo1 MA@ g
g Famar fE 34 aw wwar o qrfeal

gra fasrar aar

¥ guw § afl smr fF ag
arfegd &1 A% @ A AR ST w1
YT 1T AT K aq §E AG ) o
qg FTA A §, FEA F FA7 qAQA
g wafw g dfqum ag #8 wrad fa
AT IHINATEY qUIS § | 9T qgurw o
1O aR FEIO F ¥ g w9 §T
fear sro ) 7OE ) 9T IIAT JQ
'R I & A9 a9 g
wr ¢! fauar @ fasfawr fay, w
X 9 fasfanr g @ faw
F grar 9ot a1 @ W § | dfqww Wy
NTEAT #T § |

St 1T g & g Fr femr @

fFm Firga st fugle @ Sad S
FHIMT &1 Ig FITAT F1AT & —-

“The obligations of the banks as to the
observance of secrecy regarding the
affairs of their customers.”

“Availability of adequate information
for the credit rating of borrowers.”

“Whether the disclosure is under
compulsion of law.”

“Whether there is | a duty to the public to
disclose.”



395 Public Fin. Inst.

& AMq qY A1 @ q= @ & F -
e, DN dvew A Sr@Ei ) 99 gH
ATGY FATIT HIN A FIGHT AT T
f& ar3 7 faw g A 918 |

T o o< o qifed | 9t g8 &
@1 gwr § 99 R ag WY A
smaeasa WY gt fF ag ot faw aw
AT & TEFT WO AT G ! WD AE
TTgXART AT ATGAE ATTHY AT AT Hgd
g7 ¥ ququare %g 37 § | fggwm
# & 1T g9 @R W Y A FE
W E

FAR FATEA g Y §F  {AEET
o &, ¥ arad @R v ar o adh
qgq ¥ Q¥ g § o qerrar Y &1 S
g1 am @ Af @@ g1 wT IAT &
Tadat F qurdy ) ag 197 0 A
sfg ar wr g afer @ AR
aufea & gw 729 § fr zasr Samard &
qTy ORI F4T gW, Sy g ?
w9 AN suy qfrgHe Y aff @ g @
£ ZaH! FCAHITT I | TAY HTIHT
W wrE A FrE FEq T T L@ F
sre ? F 9 fRaT gar Y G H qF
T E 1 zay wE AgF A wE FY FI
FS § F qFA7T T AT |

According to the information compiled
by the Reserve Bank of India, the total

number of cases of bank frauds in nation-
alised banks is given below :

1978-the total number of cases is 1,072.

1978-1072 cases Amount involved Rs. 619
lakhs approximately.

1979-1031 cases Amount involved Rs. 784
lakhs,

zg fam &1 sst@ £9 931 &) T, U8
uw § A qIa | WY FFEw H AT
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Tl WA £, W WA JEW@ 4%
g€ ? 7 #YE Tad qo w1 NAA § A
AT qraT A W A § |

T gq &ray g9 fa=r g arfgq

PROF. N.G. RANGA : Is there¢ no pro-
vision for punishment?

SHR1 MOOL CHAND DAGA : No,
Sir.

ot smare fag (feerx) @ gwfe
o, 59 fas %7 3@A ¥ ag § g9 faewy
aq agwT g e 7g fam o faeger d@r &Y
¥ S8 fr gat faw wsw @+ agr 43
g 8| 9% UrH QUE Hrewagq H A1E
i fret & anew & a8 ey fF ga faw
F1 ITIW AT E ? IZ@IT I ¥
far &1 1€ &1 39 FE ag e A
foar mar 2 & w@fage Te€zgae
¥ syaifaat g7 ag sfaqg &w@ &Y
Sew@ F4f gt faa w ag qan aifgy
at fr wrzafugs gedegaa & saaifay
N JE § 7 qafaqas 19 fog 1 g,
zafay gw @ fas sraTQ & 1 T@H QAT
§% A8} aarar w71 § 1 fedr am arfe-
fewa smedt &Y Y ag fa=r fewrar sam
dragNzafag sToga Far ow @
fasgd g7 vz fe @@ faw §, wigd-
fraw s&ggaa & w9 FW FIA
A% & s ¥ fegem & &fvefaen
F1 ALY HIA FT FW §T @ §, I8 W
gzt 2@ &1 F19 9g faw s awar g
TqY SATAT F1E FAY FIX AL HT |

F3ft I S 7 gorA Qv faw §F
#T 3218 fear i g@ avg § dag yve
fag &% 7 10-12 s=fF@al &7 A3 Twar
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fear, faqr maas ¥, faar m<A & ) 97w
¥ oy it Rt gt RN ) wA-
foger gedlegae & daE1 AW @
|EAAN Fa1 @ § ; 7@ IR ¥ JorT que
ferds N a=igia & agama ow
ﬁ'ﬂaﬂﬂ'ﬁm‘ﬁi‘ﬁ'%|

gymfa agRa, 9 & A9 TN
wgrgw § sAar Fign fr few wrgAfaae
gEEgus ¥ fee qofiefas & a1 fea
1@ 1 feqar w0 far @ A AT
g <& nar ¢, feadr My Ay o€ 2
at &€ sara ad fadar . aife ag faa
qre g FTTAT |

# oy &1 uF I AT ATRAL
£1 87 & TOW AT AT AERIAT®
forg A AAT AT AT A FEHL TATH
fear ma1 fr e AT w8 gEfag
T 7@ s awar |

PROF. N.G. RANGA : Security is a
must.

st ware fag - 3@ IF oF WA
@z WA F1 ¥ FOLT FGAT S FAT &
AT HIE A ST qWT H U A
garar f& & audl qtT w1 fredhy @
qrgar a1 SR Q1 mzfaat @ fesgfe
[T wigar @ AfEa gn @ g faar
T ST FAR AT fre fawgfdt &
qi ¢, feet MY & qAR, faar g fredt
W gy AT 4 2 fear) g am
arag gzeg ¥ faa wN «0 gast §
78 |

AT qUrg gESAT ¥ ST ;AT
wara fear, soifes & et 9% qewre
wqee ¥ fs 7z qar aifem @ arom

and Secrecy) Bill
rafan qg 37 ®9T wwur S frar ) €@
HR A AR wreAfraw @ RgEE
FFW OFE F gNFE | 3§ T AW
sfoae s sy §, fogd Q7 ggal
&7 ®1§ Y gzer qgT ATHFT ATANT 9Ty
T HT TF 1T 59 W K Y FY I ATH
T @t a% f& feqgar qour fvw gofafa
w1 fear gar @ 1 srgw FAMIfA & FA
AAATX FHMA &1 &9 a7 § fra
aWEg & FEATT I d§ w® S F
ggad g g Kag qer wgar g &
qg T 1O 91 gaT 3T @, 94T A ¥
aw &t fafaed wrf & W sarer @ifaw
AHAT 8| OF FAUT T § Jarar fieedr
W wreEm ar gstefa WY ag wgAwa
£EZIAT G471 AT A I AN qH
& 5 & wrar qrfgg | @y W F NN
Y qar a7 g3 fF et qar fra q's-
gfa &t fear & ? =R q19 9% w9 A
F aF gaq 7SN agm AR A€
s fedt @5 a1 fad geegam
FT FEITN F FIAT qAG T A
AUET T F OF FHT 9T FT I
T THo AT & HAFTAT & TIEHT
a WY TEF IV T T TAANE A%
gfozar &1 § | @TT QI &7 gAY ALY
wer g AT agi 9x 991 awmw F7@r
anga | ag fae g Nefy &1 S Tw
[y F g AR A A AT @ADL @ g,
ag aga & F¥=e1 F1¥ fFar & 1| @Y qar
ar wur g & g safew fee swe @
w¥at q # gofe & wifes 97 43 8
saf IFFY g Faw qiw sfawa @ &
ot s, 48 AT 51 F TFE FY A< sgrAr
qUFT HIT AT AT T @ § | FUT qI
7 fegmm ¥ gofafaat o oY e
FOFT @ N , IAT A9 AT TG
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g | 7o fee g faw 9% A gg
saf g€t WA @ X § £ 9m-
O o gl 7 S | I R FEEHTQ
g fIm & gW $9 g 9T 9= W
fa feqmr qar mae gar & o fan
% § AN X A @= Fwar ar 78 fEar
glagfam @ s @t g s
oA 3 fF oo qm @ mn g,
FHATO gAF! THHETT AE T THA
gafae & W @zA &7 7€ gar @K O |
agi & ot sgAxew § I wafuw €
a9y gasr sfasfag w3 fgar @, sno
ggT & fagdt w2 gww ? & ¥g
FgaT Wgm & aw @A sy
N ARHT F e A7 @ § AN AF AT
¥ |Ye qg9IT &1 & F @ § | 3@ faw
#1 a7 facge q@ 9 #31 afen & qg
A9 g3 & I afqw A AV WA
@ifrgg fazsas @n | goar frgar
T ged & 10 F GA F1 AT T FA
%3 7gT & 9g A1 5q1ar grm, o wiagw
grar =rfgy, a8 o 7% g Tl )

=7 S F1 qar 3w faw #v 9 #w@¥
@A AIE §, @At adq & f5 ¥ =
faw &1 fadre fn itz gl @ @wa g
A FaimFg@ g Fag @ faw N
artfaq & & gwar & 37 7se ST @A
T w71 "rEar -1 Avfra F JaA av
Fg IARI &IF T4 T EY A1q FI0 |

SHRI JANARDHANA POOJARY : Sir,
at thc very outset I may submit that the
Hon. members who participated in the
debate have come up after studying this Bill
very seriously and their suggestions and
criticism are also very effective and cons-
tructive.

In fact, when this Bill was introduced
the objectives were placed before the
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Parliament and today also in my intro-
ductory remarks I have stated as to why
this Bill has been introduced.

Sir, identical provisions have been
placed on the statute in the State Bank of
India Act, 1955 and later it was also in-
corporated in the State Bank (Subsidiary
Banks) Act, 1959 and also in the Nationa-
lised Bank Act, 1970. Subsequently in
the year 1980 identical provisions were
incorporated and these provisions have also
found place in the Banking (Amendment)
Act. So, it is not a new provision that
has been introduced im the Parliament
today or yesterday. Apart from this
identical provisions have been incorporated
in the Industrial Development Bank and
EXIM bank and also NABARD. By virtue
of these provisions statutory protection has
been given to the individual constituents of
the bank. Statutory protection against
what ? Itis in order to safeguard the
credit worthiness and also their business
interests. It is a statutory obligation and
also a contractual obligations between the
customer and the bank. This principle has
been internationally accepting in the
banking sector in order to protect the
interests of the client so far as the banks
and other institutions are concerned. So,
when other institutions are enjoying and
they are prevented from divulging any
information relating to the business affairs
of individual constituent—including to the
Parliament-—and this provision has been
incorporated so far as IRCA, IFCI Siate
Financial Corporations, etc.

15.00 hrs.

By virtue of the provisions incorporated
in this measure, these institutions are also
prevented from divulging any information
of a secret nature . Now, the question
may be asked : By not divulging such an
information are we prevented from knowing
about their performance, about the working
of an institutions ? No. The Public Under-
takings Committee is there, You can table
questions on any aspect and get the answers.
So far as the individual is concerned, this
Parliamentary forum cannot be converted
into an Inquiry body. If individual cases
are discussed in the Parliament, what would
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happen to the credit worthiness of the
individual concerned ? What would happen
to the contractual obligation between the
customer and his bank ? This is the point
which I request Hon. Members to consider.

SHR1 AMAL DATTA : May]I ask a
clarification on this point ?

MR. CHAIRMAN : Not now; later,
after he has finished.

= wrarer fag : 99 dox & wgr o0
T@r ¢ 92 a7 g AT G I AT FIAA
@t fex ag S &1 q@M IR Ia*
qregy § W & qrad sge, 6
A d g @ T ?

MR. CHAIRMAN : Not now. Any
clarification may be asked later on, after
the Minister concludes his reply.

SHRI JANARDHANA POOJARY :
There are many sick units in the country.
Hon Members of the opposite side and
also from the treasury benches are raising
various questions regarding these. There
are criticisms outside Parliament also. They
say, there are so many sick units so many
labourers are affected, so many labourers
have gome out of cmployment and so on :
and they say, these sick units should be
nursed, brought back to health, and rehabi-
litated. Well, if at all we give all the infor-
mation relating to the particular sick unit,
that individual constituent unit, before the
pation what would happen to its credit-
worthiness ? In respect of its rehabilitation
we have to appoint somebody as a technical
expert or a managerial expert for this sick
unit. Now, who would come forward,
if he comes to know about all these things
in detail ? This is a point to be taken into
consideration. Then Hon. Members asked
about this : There are more than 26,000 small
scale units. They say many small scale
units are sick; thousands and thousands of
crores of rupees are locked up in these
units. They may be small scale units or
medium scale units or large scale units. And
f at all we divuige everything about the
affairs of a sick unit, what would happen,
will anybody come forward to serve there,
to work for rehabilitation of the sick unit ?

(Obligation as to Fidelity 402
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This point also we have to take into consi-
deration. If this is allowed, tomorrow,
1 can say something about an Hon. Member
of the House; I can give details of his bank
accounts, details of his financial position and -
8o on. Are such things to be discussed here ?
Not at all. We have to see the far-reaching
consequences. We have to ask ourselves
this question: will such divulging be in the
interest of the nation, in the interest of the
country ? Sir, it is a universally-accepted
principle and custom that such things should
not be divulged. I will pose this question
to you. These financial institutions are
commercial institutions. If tomorrow, these
institutions are required to divulge infor-
mation and details of business, will the
persons concerned continue to be customers
of these financial institutions or the banks?
Will he go to any nationalised bank, or will
he go to the foreign banks for his require-
ments ? We cannot forget that these
financial institutions are commercial insti-
tutions.

In these circumstances, it is for the Hon,
Members to consider the relevance of this
Act. 1 do not say that there is no substance
in their arguments at all. But we cannot
igonore the interests of individual consti-
tuents, we have to safeguard and protect
them.

It all started in the year 1955-56. These
provisions have been incorporated in
relation to certain financial institutions with
some purpose. It is mainly in the interest
of the customers, not that it was done only
with some social objective.

Shri Daga is an experienced legislator and
an experienced politician, and he made very
good points. If there is a specific provision
for preventing from divulging information
to anybody, even if a Minister gives some
information, will he not be hauled up for
privilege motion. Tomorrow, if Shri Daga
becomes a Minister, he cannot also divulge
the information, which he is not required to
divulge under the law. [t is the statutory
provision that prevents us from doing that.

But at the same, if there is a fraud

“and a case has been registered, as per the

law, and in accordance with the Criminal
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Procedure Code, or any other law, certain
information would be disclosed. It has
been provided that in accordance with the
provisions of certain laws, or customs, or
usages, the information can be divulged.
If in the course of investigation, or a case
in the court, certain information is required
to be divuiged, the banks will have to do
that. No criminal will go unpunished,
because of this law, It is not the intention
of the legislation or this Parliament.

PROF. RUP CHAND PAL : They are
going unpunished.

SHRI JANARDHANA POOJARY : It
cannot be. Nobody can go unpunished. Of
course, we have to repose some confidence
in the employess and the management.
We cannot say that all the people are bad, or
all are black sheep. We will have to identify
the deficiencies and identify the culprits.

PROF. RUP CHAND PAL He has
admitted that there are black sheep. How
many of them have been punished ?

SHRI JANARDHANA POOJARY : I
have stated earlier on the floor of this
House as also outside the Parliament, that
there are black sheep in these institutions
also; but 1 have not given their percentage.

The percentage I have not given. It is
the very same people who have opposed it.
When we try to identify and take action
against these people, they oppose it.

PROF, RUP CHAND PAL : How many
have you punished ?

MR. CHAIRMAN : This is an argu-
mentative debate. Questions are different
from arguments. If you want to have any
clarifications, you can put them later on.

SHRI JANARDHANA POOJARY :
Sir, I share the Hon. Members’ concern, I
am grateful to them. And that should be
the spirit. When the frauds are committed,
we have to identify and punish them. 1 have
said this not only on the floor of this House
but outside also. In Dharwar, I was
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‘Gheraocd’, by the bank employees saying I
was maligning them, when the Minister
bad gone on record saying that blacksheep
are there, some percentage of them is there
and we have to identify them.

PROF. RUP CHAND PAL : Sir, 1T am
on a point of order.

MR. CHAIRMAN : Under which rule ?

PROF. RUP CHAND PAL : Under
Rule 376.

MR. CHAIRMAN : This is an infringe-
ment of the Rule. I have told you previously
also. Only clarifications and be asked later.

PROF. RUP CHAND PAL : Just a
point of order.

MR. CHAIRMAN : Don’t mix up point
of order with clarification, for God’s sake.

PROF. RUP CHAND PAL : I am unde:s
Rule 376.

MR. CHAIRMAN : You can raise your
clarification or anything doubtful later on.

PROF. RUP CHAND PAL : But I am
on a point of order.

MR. CHAIRMAN : You should not be
in a hurry. You have enough time. You
should not disturb him.

PROF. RUP CHAND PAL : On point
of order, it is my right.

MR. CHAIRMAN : I know, but that
has to be clear. You address it to me
first.

PROF. RUP CAHND PAL : My point
of order is that the Minister on more than
one occasion has said that there are black-
sheep in the financial corporations and the
nationalised banking sector, but he has
avoided scrupulously my question about
how many of them have been punished.

MR. CHAIRMAN : Under all these six
points it is not given,
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PROF. RUP CHAND PAL : Why, Sir ?

MR. CHAIRMAN : Where is the
infringement of the Rule ? Quote the rule
where infringement has taken place.

PROF. RUP CHAND PAL: He is
avoiding inspite of my repeated questions.

MR. CHAIRMAN: I would not like
to accept this way. Kindly leave it bere.

SHRI JANARDHANA POOJARY :
Thank you very much for your effective
guidance,

Now, so far as the people who bave
been punished already are concerned we
have furnished these figures to the House.

MR. CHAIRMAN : So, has that topic
not finished yet ?

SHRI JANARDHANA POOJARY :
Now, so far as this aspect is concerned, we
have not suppressed anything. The correct
figures have been placed before the House
in reply to so mapy starred questions that
have been asked in this House,

MR CHAIRMAN : Where the Hon.
Member wants the figures, satisfy him later
on,

SHRI JANARDHANA
We can even furnish that.

POOJARY :

Now, so far as the question of punish-
ment to be given is concerned, Shri Daga
has stated there is no punishment for
violation. Here if an employee commits
a violation of the maintenance of secrecy
or other things, departmental action could
be taken and he could be removed also.
Even Director can be removed.

We can, and if the information is dis-
closed or communicated, that would also
be sufficient. He can even be dealt with,
because his action is detrimental to the
interest of the nation. That could also be
done. A beginning has been done. It
could also be reviewed afterwards, i.e. if it
is found tomorrow that some drastic action
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is to be taken, it could also be taken, and
we can come before the House.

Anyway, the Hon. Members are fully
supporting the measure. We can pass this
without any difficulty.

This is the beginning, as far as public
financial institutions are concerned. We have
got past experience, With this experience,
we can go further.

I have answered some points. I am not
going into the details about other points
raised here. But this is not the first time
that we are coming before the House. This
is not the first time that this Government
has come. Earlier also, this Government
has come before the House, and identical
provigions have been incorporated in the
Banking Act and the legislation relating to
other financial institutions.

PROF. RUP CHAND PAL (Hooghly) :
I seek one clarification regarding my
suggestion, viz. that wherever public financial
institutions do have an investment of more
than Rs. | crores, they should be brought
within the scrutiny of C and AG. The Minister
bas scrupulously avoided this question.
Secondly, I asked : how was it that the
Department of Company Affairs had de-
notified certain financial institutions, when
these are within the control of the Finance
Ministry ?

SHRI JANARDHANA POOJARY : So
far as this aspect is concerned, I don’t think
this is a relevant angle, coming within the
purview of this provision. The suggestion
has been put forward by the Member., We
can consider it.

SHR1 SATYASADHAN
CHAKRABORTY (Calcutta South) : At the
overy outset, 1 don’t question the
honesty of the Hon. Minister in
trying to maintain all these things, But from
the facts, one may conclude otherwise, I
would like to know from the
Hon. Minister, if he is equally concerned :
if there are large scale shady deals and huge
amounts, which are people’s money are
written off by the bank managers, what are
they going to do about them ? Parliament
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is the body which has got to scrutimize
things, either through its Committees or
through its individual Members.

Mr. Daga has rightly spoken about this
aspect of secrecy. I had put a question
about the amount involved where the
authorities had written off crores of rupees.
The answer was : ‘“Nothing can be said,
because it is secret. Under the law, we
cannot.”” It simply means that this Parlia-
ment will remain completely in the dark,
and if any honest employee of a financial
institution, as a patriotic citizen, feels it hus
duty to point out or bring to light shady
deals—business can be legitimate or illegiti-
mate; deals can be honest or dishonest and
shady-will the Minister kindly say what is
the mechanism available 1o him to bring it
to notice to—if you debar the employees
and others from giving this information
about shady deals and illegitimate business ?

Another point : he said that people may
go to foreign banks. Who are those people ?
Any honest business man will keep his
book open. But the businessman who
indulges in dishonest, shady deals should not
be able to utilize this provision about
secrecy, to hide things. I would like to
know from the Hon. Minister how these
cases are to be brought to light, and how
the Parliament will deal with them because
we are concerned with people money ?

MR. CHAIRMAN : Before the
Minister says something about it, you cannot
open a fresh debate on the subject nor can
you divide it into questions and answers.
Certainly, you can ask any clarification
that you want on the points raised by
Prof. Pal, Where it is relevant to any
clarification. kindly give it. Whatever is
rele vant in relation Lo the questions raised
where it is a question of clarification, only
that you reply. That is all.

SHRI JANARDHANA POOJARY : So
far as disclosure by the employer regarding
this shady deal is concerned, the Hon.
Member wanted to ask a clarification. When
somebody is working in an institution and
when there is a shady deal, it has to be
brought to the notice of the management
and the management duty is to handle it.
ifitisa criminal case coming within the
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cognisance of the court, that could be
registecred. He has got a duty also, that is
to report to a higher officer, not to an out-
sider. That does not mean that he could
go to the papers, he could go to an out-
sider, it cou d be stated to his higher officer
that here is a shady deal, you take action.
If the management fails, as I said earlier,
a certain degree of confidence, we have to
place on the management also—if the
management fails—it has happened recently,
the government had to remove one Chairman
of a bank recently. Our government had
to terminate his services here also, we have
to take action. Not only the CBI is there,
other machinery is also there. We can take
action. That dcc3s not mean that the power
is given to the employees to go to the press
and to other people. That is the point.

SHRI SATYASADHAN CHAKRABORTY:
Where the management is involved ?

SHRI JANARDHANA POOJARY : Yes,
action could be taken against them.
Government is there. Therefore, I want to
make it clear when there is a management
involved, then the government is there,
government is not sleeping, government
should be alert, vigilant, if the government
fails, tomorrow, the people of this country
can throw the government out of power.

SHRI AMAL DATTA : The Act oaly
seeks to prevent the financial institutions as
is defined in the Act from divalging infor-
mation relating to or to the affairs of its
constituents When we ask a question or
we may ask a question in future about the
financial institutions having given loan to
a particular customer, that will be an affair
of the institution itself or that will be oaly
an affair of the constituent of that particular
institutiong ? Therefore, what I am asking
is this that it may be a common affair,
common information relating to both the
institution and its constituent, and in such
a case, whether on the ground that it also
relates to the affairs of the constituent, the
iaformation as to the affairs of the financial
institutions will not bz given to Members of
Parliament that is my question. Is it clear ?

MR. CHAIRMAN : Please clarify that.

SHRI JANARDHANA POOJARY : The
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Hon, Member is a leading lawyer, I am told.
I do not know how far it is true.

MR. CHAIRMAN : Yes.

SHRI JANARDHANA POOJARY : He
has put a fearsome question, he wants to
cross-examine me and to elicit certain
points. I have made it very clear in my
main reply.

SHRI AMAL DATTA : You are not
able to answer it.

(Interruptions)

MR. CHAIRMAN : Let him finish it.
Anything more on this point.

SHRI JANARDHANA POOJARY
Nothing more.

ot wmre fag  (gfare) @ gwnfa
g, X AT AINO W owPr 9T - ;4T
T 99 &1 09T fagas q@ F@ &
sfewx ¢ fr ag g199 99 fawr & aga gl
Tt @t T & FX F 997 7 F qF;
gft g N 7 FPg—FT A S Wo
o TrTT A g wizAg fafae @
g R F1€ qraAa qEer F1E FEAAA
AHAT 91 a7 F W JEIg Ag T AT )
1 FEAIUAN 39 qE F1 faw 919
FW &1 79 99 &1 Afgwry ¢ Gk
aga & o gy feEr e
AT & IR § 1 TeReT A wiw
g% ?

MR. CHAIRMAN : You can clarify
his point.

SHRI JANARDHANA POOJARY :
What I have stated here is, there is a provi-
sion under the Banking Act prohibiting
divulgence of any information relating to
any business affairs of any constituent
except in accordance with the provision of
any law or instrument of usage. Now it is
for the Hon, Member to digest, dissect
and understand. :

and Secrecy) Bill
MR. CHAIRMAN : The question is:

*“That the Bill to provide for the obliga-
tion of public financial institutions
as to fidelity and secrecy, be taken into
consideration.”

The motion was adopted.
MR. CHAIRMAN : The House will

now take up Clause by clause comsideration
of the Bill.

MR. CHAIRMAN : The question is :

“That clause 2 stand part of the Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

MR. CHAIRMAN : Now we take up
Clause 3. Shri Sudhir Kumar Giri. Heis
absent. Shri Mool Chand Daga. He is not
pressing his amendment,

The question is.

“That Clause 3 stand part of the Bill.””

The motion was adopted.
Clause 3 was added to the Bill,

MR. CHAIRMAN : Now we come to
Clause 4. Shri Mool Chand Daga, Amend-
ment No. 6.

Clause 4—Declaration of fidelity and
Secrecy

SHRI MOOL CHAND DAGA : I beg
to move :

Page 2, line 39.

add at the end—

«and if any person fails to make
such a declaration, he shall be
doemed to have vacated his office
at the expiry of the aforesaid
period.” (6)
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MR. CHAIRMAN : 1 shall now put
Amendment No. 6 to Clause 4 moved by
Shri Mool Chand Daga to the vote of the
House.

Amendment No. 6 was put and negatived
MR. CHAIRMAN : The question is:

“That Clause 4 stand part of the Bill.”

The motion was adopted.
Clause 4 was added to the Bill.

MR. CHAIRMAN : Now we take up
Clause 5. There are amendments. Shri
Sudhir Kumar Giri—not present. Shri
Mool Chand Daga—not present,

The question is :
“That Clause S stand part of the Bill.”

The motion was adopted.

Clause 5 was added to the Bill.

MR. CHAIRMAN : Now we take up
Clause 6. There are amendments. Shri
Sudhir Kumar Girl—not present, Shri
Mo.: Chand Daga—not present. The
question is:

«That Clause 6 stand part of the Bill.”
The motion was adopted.

Clause 6 was added to the Bill.
The Schedule was added to the Bill.

Clause 1, the Enacting Formula and the
Title were added 10 the Bill

SHRI JANARDHANA POOJARY : 1
beg to move :

“That the Bill be passed.”
MR. CHAIRMAN : The question is :
“That the Bill be passed.”

The motion was adopted.

15. 33 hrs.
BANKING LAWS (AMENDMENT) BILL

MR. CHAIRMAN : Now we¢ take up
Banking Laws (Amendment) Bill. Shri
Janardhana Poojary will move it on behalf
of Shri Pranab Mukherjee.

15.34 hrs.

[SHRI N.K. SHEJWALKAR in the Chair]

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : Sir, this Bill
seeks to amend some of the existing laws
relating to banking. The Bill covers amend-
ments to nine existing Acts in the field
of banking. These amendments are
considered necessary partly as a result
of the acceptance by Government of
some of the recommendations of the Bank-
ing Commission (1972) and partly as a
result of the experience gained in the admi-
nistration of various banking laws, Some
amendments seek to implement Govern-
ment's decisions on the recommendations
of the Committee on Subordinate
Legisiation (Lok Sabha). The Bill is thus a
fairly comprehensive one and I am sure the
Hon Members will bear with me if 1
quickly touch upon the main provisions
included in this Bill.

The more important provisions of the
Bill are as follows :—

(i) One sct of amendments relates to
the implementation of certain recommenda-
tions of the Banking Commission, namely,
grant of nomination facility to a depositor
to nominate a person who could, on the
depositor’s death, be paid the amount to
the credit of the depositor. Similarly, the
banks would be empowered to return to
such nominee the articles kept in safe custory
or lockers. The proposed amendment
would remove a long standing grievance of
customers of banks. The other amendments
in this category include facility for forma-
tion of subsidiaries by banks for various
purposes of development of baoking, ratio-
nalisation of the existing provisions relating
to maintenance of cash reserves and framing



